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SHRl V. NARAYANASAMY: Now that 
there is an elected Government with elected 
Chief Minister, DESU is under their control 
... (Interruptions). .. 

THE VICE-CHAIRMAN (SHRI SURESH 
PACHOURI): Mr. Shah, I allowed Mr. Kohli 
even though his name    was not    there.    
(Interruptions) 

SHRI VIREN J.  SHAH;  Whatever 
you  say,  we     always accept .............    (In. 
terruptions), 

THE VICE-CHAIRMAN (SHRI SURESH 
PACHOURI): I am not allowing the 
discussion. ... (Interruptions) ... 

SHRI V. NARAYANASAMY: Now, 
the DESU is under their control. 
Efficiency is to be maintained by 
them. It is their job. They cannot 
blame the Centre. When the funds 
are providing the State Govern- 
ment    is  not spending     the     funds. 
They have surrendered the funds. So, it is the 
inefficiecy of the State Government. 
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Mauiv Liaqat All as a revolutionay, the 
judgment in the case of Government Vs. 
Liaqat All, signed by A.R. Pollock, Sessions 
Judge, dated 24th July 1872. 

The Prisoner Lyakut Allie (Liaqat Ali) 
confesses that he did commit the offences 
charged against him, that is that he was a 
leader Of the revolt and rebelled and wag d 
war against the Queen and the Government of 
the East lndia Company in the month, of June 
1857. He acknowledges that he placed 
himself at the head of a body of rebels who 
were collected together at Khoolda 
(Khuldabad) Seraic in this town. 

The prisoner Lyakut Allie having 
coniessed to the cnarge that he being a person 
owing allegiance to the British Government 
was a leader in revolt and rebelled and waged 
war against the Queen and the Government 
of the East india Company in the month cf 
June or thereabout in the year 1857, at 
Allahabad, the Court finds that he is guilty of 
an offence punishable under section I Act Xi 
of 1857 and directs that the said Lyakut Allie 
shall be transported for life. 

Thereafter, Mr Lyakut Allie along with 29 
other persons, was deported to the Andamans. 
I have got an authenticated version published 
by the Directorate  of Information, Publicity 
& Tourism, Andaman and Nicobar 
Administration, Port  Blair. 

T read   all the    29 names    of freedom 
fighters   deported   to   the   Andamans in   
connection  with   the  first      War OF 
Independence,  1857. Assam:      Shri    
Bahadur        Goonbura, Shri Dutiram    
Barua.  Shri     Madhu 

Maliak avid Shri Seikh Formad Ali ErnarShri 
Shri  Nanayan; Gujarat —Shri Garabdas 
Patel; Hyderabad— —Sari Maulvi Syed 
Aluddin; Madhya Pradesh, that is your State, 
Sir— Shr Bahadur Singh, Shri Bhim Nayak, 
Shri Devi, Shri Futta, Shri Gulab Khan, Shri 
Jawhar Singh, Shri Mahi bulla, Shri Manju 
Shan, Shri Maya Ram, Shri Noora, Shri Quim 
Khan, Shri Sirajuddin, Shri Venkat Rao; 
Orissa—Shri Hatte Singh; United Province, 
U.P. was known as United Province—Shri 
Ala-ma Fazal Haque, Shri Himanohal Sing, 
Shri Kura Singh Shri Lia-qat Ali, Shri Loney 
Singh, Shri Dud-knath Tiwari, Shri Mir Jafar 
Ali Theneswarj,   and   Shri   Mir       Jrifar     
Ali 

 

SHRl VIREN J.   SHAH:   The   entire 
House would like    to associate. 

SHRl K. R. MALKANI (Delhi): 
Sir, I feel privileged to associate 
myself and my party with the sen 
timents expressed by our good fri 
end, Shri Malaviyaji. The 10th of 
May is a great day in the history of 
India, and 1857 is a very great year in! 
the history of India. The general 
belief is that thhe      1857 
Movement failed; it failed only militarily, but 
in every respect, it succeeds and succeeded 
significantly. The British object before 1857 
was to colonise the country and convert the 
country into Chn'stanity. It was 1857 which 
made it clear to the Britishers that they 
donildi noit rule India for very long and they 
had to go. From that Political and 
.ospcho'ogical point of view, therefore, 1957 
was not only sucess, but it was a glorious 
suiess. There is also another aspect of 1857 to 
which I would like to draw the attention     of 
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this august House. Although at the 
military level the movement failed 
there was no recrimination among 
the people. Hindus, Muslims and 
Sikhs fought together shoulder to 
shoulder Even thhen the movement failed 
they did not blame each other. They 
stood by each other. In those days, 
Britishers had converted the Jama 
Masjid of Delhi into a stable and 
parked   their  horses,  mules, etc., 
there. It was the leading citizens of Delhi, the 
leading Hindu traders of Chandni Chowk, 
who waited on the British. Authorities 
advised them and told them "This is wot 
done. Please re-remove it", and they removed 
it. This was the situation in 1857. And we 
knbw what happened in 1947 We found 
ourselves in a sea of tears and blood. These 
90 years marked many mischiefs, many 
tricks, that the Britishers played on India. I 
hope and expect that all men of wfe-dom, 
maturity and insight will go into this study in 
contrast; and down the right lessons. 

 
RE: PLAN FOR REHABILITATION OF 
THE HEAVY ENGINEERING 
CORPORATION,   RANCHI 

SHRI TRILOKI NATH CHATURVEDI 
(UTTAR PRADESH): Mr. Vice-Chairman, 
Sir, through you, I would like to draw the 
attention or the Government to a rather 
important matter, a| serious matter, which 
relates primarily to the Heavy Engineering 
Corporation, commonly known as HEC. But 
the problem really is applicable in respect of 
other public   sector   undertakings   Many 

times, in this House, yesterday, and also 
this morning, there has been a constant 
lament as regards the non-placement of 
orders   with the        public       sector 
undertakings and the consequent difficulties in 
which the labour lands itself and also the way 
in which the technological capicity is lost Sir I 
have no ideological burden to carry; I have no 
ideological commitment to the public sector 
as such because I consider the public sector 
and the private setor primarily as an integral 
part of the national economy. But the specific 
role that the public sector has to play and the 
pride with which it was always referred to by 
the first Prime Minister of India and all of us, 
that has always to be kept in view. Sir, I 
would like to say that only two days back the 
report of the Parliamentary Standing Com-
mittee on Petroleum was placed before the 
House wherein a reference has been made as 
to how there was some kind of a bias or 
discrimination against the public sector. It is 
quite apparent from that report. Even some 
leading financial journals of this morning 
have also commented on the subject and have 
again talked of a elvel playing field'. But, Sir, 
I would confine myself to this particular 
public sector undertaking and this is more so 
when the Finance Minister is sitting here. The 
matter may not necessarily relate to his 
Ministry, but certain amendments to the IDBI 
Act were pased by this House. At that time, I 
had also mentioned some of    the    
misgivings 




